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be pleased to state;

(a) whether the price of Motor Truck 
Tyres are much higher than as determined 
by the Bureau of Industrial Cost and Prices;
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(b) whether it is a fact that there is not 

much progress in the distribution of surplus 
land to the landless farmers during the 
above period;

(b) if so, the reasons therefor; and

(c) the steps being taken to bring down 
the prices of motor truck Tyres?

TH E  MINISTER OF S TA TE  IN THE 
MINISTRY O F INDUSTRY (DEPARTM ENT 
O F SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) to (c). The Gov
ernment is yet to finalise its views on the 
BICP Report on the Costs and Prices of 
Automotive Tyres.

Distribution of Surplus Land to Land
less Farmers

(c) if so, the reasons therefor; and

(d) the steps being taken to acquire 
surplus land for distribution to the landless 
farmers in the country?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY O F RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
M ENT) (SHRI RAMESHWAR THAKUR):
(a) The figures as reported by the States 
have been given in Statement I.

(b) and (c). Land being a State subject, 
the distribution of ceiling land is done by the 
State Government. The progress in distri
bution varies from State to State.

5177, SHRI P R A B H U  D A Y A L  
KATHERIA;

SHRI BHOGENDRA JHA:
DR. RAMKRISHNAKUSMARIA:

Will the PRIME MINISTER be pleased 
to state:

(a) the details of land distributed to the 
landless farmers in each State and the 
number of farmers benefited during the last 
three years;

(d) The Government of India have from 
time to time held Conferences at the official 
level. Revenue Minister’s level and Chief 
Ministers' level in order to expedite the 
distribution of ceiling land. The conference 
of Revenue Ministers of States held at New 
Delhi on 14th march. 1992 made recom
mendations to expedite the distribution of 
ceiling surplus land to the landless poor. 
These recommendations have been for
warded to the State Governments for imple
mentation. A gist of the recommendations 
has been given in given Statement II.
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SHRI B. DEVARAJAN:
SHRIPARASRAM BHARDWAJ:

List of the Recommendations of the 
Conference of Revenue Ministers concern- 
.ng Acquisition of Land for Distribution;

1. 75% of the land involved in litigation 
in revenue courts must be freed from such 
litigation’s to make it available for distribu
tion. Such distribution should be completed 
by 30th September, 1992.

2. Tribunals under Article 323-8 should 
be set up to take up land ceiling cases and 
such other revenue and land reforms mat
ters as may be decided by each State.

3. Blanket exemptions to religious and 
charitable institutions, from ceiling provi
sions should not be granted. The State 
Govts, should review such exemptions which 
are already given. They may also consider 
whether the exemptions should be discon
tinued.

4. As regards allowing separate units 
to major sons, the States may review the 
position consistent with the local conditions.

5. A review of land holdings in areas, 
where additional areas have been brought 
under public irrigation on a substantial scale, 
should be undertaken.

6. A survey in respect of Benami and 
Farzi transactions should be carried out.

7. Computerisation of land records 
should be resorted to for building up data 
bases for facilitating detection of cases where 
the ceiling laws have been evaded.

Grants to States for Landless 
Labourers

5178. SHRI M ANIKRAO H O D LYA  
GAVIT:

Will the PRIME MINISTER be pleased 
to state:

(a) the amount of grants given to vari
ous States for landless labourers and Sched
uled Castes who were allotted surplus land 
during the last three years;

(b) the manner in which these grants 
were utilised by the State Govemments; 
and

(c) the number of beneficciaries as a 
result thereof, state-wise?

THE MINISTER OF S TA TE  IN TH E 
MINISTRY OF RURAL DEVELOPM ENT 
(DEPARTM ENT O F RURAL D EVELO P
MENT) (SHRI RAMESHWAR THAKUR):
(a). An amount of Rs. 769.41 lakhs. Rs. 
505.12 lakhs and Rs. 201 lakhs was re
leased as grant to various States/UTs dur
ing 1990-91. 1991-92 & 1992-93 respec
tively for providing financial assistiance to 
assignees of ceiling surplus land. SC/ST 
allottees of Bhoodan Government Waste
land and SCs/STs who have been restored 
their alienated land. The Statewlse position 
of grants released during the last three 
years is indicated in Statement.

(b) States/UTs have been reporting 
that the grants are being utilised by them for 
providing financial assistance to the assign
ees to take to cultivation the allotted land. 
The assistance is being given for purposes 
such as simple land development, inputs for 
two crop seasons and for immediate con
sumption needs.

(c) The information is being obtained 
and will be land on the Table of the House.




